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Date of Decision; 18th JaPiuary,, 1994
Hon'bla Shri j. P. Sharma,I'lemOer

Respondents

Shri fi. R. Taiang
S/o Late R. B. Telang
R/o Railway uwarter No.iy/lU
Seua Nayar i • „ „i.
IVLi DLLHi •• Applicant

By AUyocate Shri U# P* Kohli
Us*

Union of India
Through:

1. General I'lanager
Northern Railway
Baroda House
NLui DLLHI

2* Di^/isional Supdtg. tngineer
(Lstatej
Northern Railway
D.R.M. Office
NtJ DOLHI

3. Estate Officer
D.R.M. Office
Northern Railway
NEO DELHI •• Respondents

By Advocate Shri K. K* Patel

U a D £ RCUral)

Hon'ole Shri 0* P* Sharma, llember ^0 j

The applicant has since retired from Railway

service with effect from 3Uth June,1989. He is

an allottee of Railway quarter i\lo.ly/lU, Railway

Colony, Seua Nagar, New Delhi* The permission to

retain the quarter was grancea to him on medical

grounds upto Feoruary,19yu* Proceedings for

eviction under the Public Premises^Eviction of

Unauthorised Occupants) Act,1971 are pending against
him before the competent authority for which a

notice was issued to him on 19th August, ly93*

Contd*.,2



There is another notice for lev/y of damages und^

Section(3) of the aforesaid Act by which a sum of

f<s.40,260 is due against the applicant on the data

of notice. The applicant has prayed for payment of

D.C.H.G. and scay of the proceedings pending before

the instate Ufficer.

2, A notice was issued to the respondents who

contested the application by filing a reply.

3. ijhen the case was taken up jfbr hearing, the

learned counsel for the applicant stated that the

proceedings before the tsate Ufficer hav/e not yet

been concluded and that he wants to withdraw the

C s«

4. The learned counsel for the respondents haua

no objection.

5. The application is dismissed as withdrawn.

VU. P. oharraaj
Memoer


